
.1... 

. 	 CENTRAL DMflISTRATIVE ThIaNAL . .: 

PA~GALORE BMCH . 

Second Floor, 	. .. 	 . . 

O 	 . 	
. 	 Gornrercial Complex, 

Thdiranagar, 
3:ngalore-560 038. 

APILMATICI NGM.Ea: 	 1993.  

APPLICPNTS': 	 . 	 . iEFNDENTS; -. 

Sri.N.Göpal Rao 	v/s. . Secretary,M/o.Cornrnunications,N.Dejhj- & Others, 
••• 	 •: -. - 

Dr.M.S.Nagaraja,Advocate,No.J.j,second Floor, 	 . . 

First Cross,Sujatha Complex,Gandhinagar, . . 
	anglore-560-009. . • . 	 . 	 .. .. 

Sri.M.Vasudeva Rao,Ad11.CG.S.G., 	. . 	 ..-. - 

	

High Court Bldg,Bangalore-1. 	. 

.• 
	.. 	 ••••;•• 	.. 	 . 	 . 	..• 

Subject:— Forwardin; 	'i.e 	 rs p scd byth• 	-. 

Central ad' .n :aLi;c T!iiDur.a!,hangalcre. 

	

.P1ea 	find..eic1osed herewith a copy f thcBDER/ 
STAY .DER/1NTERIM OiDER/, pasJ. by this TrbL.in the above 

mentioned application(s) on_____  
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Orders of Tribunal 
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i( (( 	 - 	TRUE COPY 



CENTRJL ADMBISTRATWE ThIBUAL 
BGAL1E BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore.-560 038. 

Dated:- 15pf iA 

APPLJCAT IQ NUMBER: 	464 of 1993.  

APPLlCTS: 	 RLSDFNTS: 

Sri.N .Gopal Räo 	v/s. Secretary,M/b.Cornrnunications ,NDelhi 
To, 	 and Others. 

I. Dr.M.S.Nagaraja,Advocate,No,j.l,scond Floor,First Cross, 
Sujatha Cornplex,Gandhinagar, Bangalore-560009. 

The General Mariager,Bangalore Telecom Disttict, 
Chamber of Commerce Blog,K.G.Road, Bangalore-560009. 

Sri.M.VasudEvarao,Addl.Cerltral govt.stng.counsel, 
High Court Bldg,Bangalore-1. 

Subject:_ Forward$nc of Copies of the Orders passed by the 
C9rItral adminjative Tribui1a1,Baflga1ore 
Please find enclosed herewith a Copy of the DER/ 

STAY cFDER/INTERIJ, OBDER/. Passed by this Tribunal in the above 
mentioned application(s) on 	 31st March,I9,- 

DEy REGISTRf 

grn* JLID ICIAL BRCHES. 



CENTRAL AJIIINrSTRATIVE TRIBUNAL*BtNCALORE BENCH 

APPLICATION NO. 464/1993 

THURSDAY, DATED THE THIRTYFIRST DAY OF MARCH,1994 

Pr. Justice P.K. Shyanisunder, Vice Chairman 

Mr. T.V. Rarnanan, Member (A) 

Shri N. Gopal Rao 
S/o. R. Naresimhaiah 
Divisional Engineer 
14/39  Nrupathunga Road 
Bangalore-560 002 

By 
(Dr. M.S. Nagaraja, Advocate) 

..... /kppiicant 

Vs. 

1. Union of India 
represented by Secretary to 
Government, Ministry of Communications 
Sanchar Bhavan, Ashoka Road 
New Delhi. 

2, The Director General 
Department of Telecommunications 
Sanchar Bhaven, Ashoka Road 

New Delhi. 

3. The General Manager 
Telecocnmunicat ions 
Karnataka Circle, Gandhinagar 
Bangalore-560 009. 	 ..... Respondents 

(By Shri M.V. Baa, A.C.G.S.C.) 

OR D E R 

(Mr. T.V. Ramanan, Member (A)) 

we have heard the learned counsel fol the 

applicant as well as Shri M.V. Baa, standjno counsel 

for the respondents. Standing Counsel files photocopy 

of an order of the Government of India, Department of 

Telecommunication No. 	24/9pPJ dated 10.2.1994 which 

was forwarded to the Chief General Managel, Karnataka 
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Telecom Circ- a, Banga1re, under Department of 

TelecocnmunicEktiofl lettBr no.4-16/93—PAT dated 

25.2,1994, ,earned cøjnsel for the applicant 

contends tha in view of the fact that the 

dópartment hs now is4ied the letter dated 10.2.1994 

regarding re oving th anamolies that had arisen 

in the matte of grant1  of advance increments for 

acquiring hiher qualifications in Engineering, the 

applicant'sase houd get resolved in terms of that 

letter. HeFowever, ubmits that he is willing to 

withdraw thili application but made a request to us 

that we shoud direct the Department to finalise the 

case of the pplicant in the matter of his receiving 

all dues in erns of grant of advance increments with 

effect from 11r5.1990 within a reasonable period of 

time. Learred Standing counsel does not have any 

objection tO[our. makirg an observation as requested 

for by the larned counsel for the applicant. 

2. 	 corJingl, the application is dismissed 

as withdrawi 	We ho,ever, direct the respondent no.3 

to take actjn in the case of the applicant in the 

licht of thë instructjons contained in the letter no. 

4-24/90.-PAT[dated 10..1994 within a period of 4 months 

from today 
	sitively as the learned Standing counsel feels 

that the De rtment w4uld require that much time to 

dispose of e case of the applicant. The application is 

disposed of ccordingy. No order as to costs. 
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(p.v. SHYA1SUNDER) 
MEi6ER(A) 
	

JICE CHAIRMAN 


